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~ ORISSA ORDINANCE No. 2 OF 1969

SHRI JAGANNATH TEMPLE (AMENDMENT)
(AMENDMENT) ORDINANCE, 1969

[ Promulgated by the Governor of Orissa on the 3rd June 1969,
published in an extraordinary issue of the Orissa Gagzette, sated
: the 3rd June 1969 | - , Lo

ot Bt g m——

AN

ORDINANCE
TO AMEND SHRI JAGANNATH TEMPLE {AMENDMENT) ACT, 1968

WHEREAS the Legislaturc of the State of Orissa is not in session;

AND WHEREAS the Governor of Orissa is satisfied that circum-
stances exist which render it necessary for him to take immediate action
to amend Shri Jagannath Temple (Amendment) Act, 1968 in the Orisa

A n 17of
manner hereinafter appearing; i5es.

NOW THEREFORE, in exercise of the powers conferred by clause
(1) of Axticle 213 of the Constitution of India, the Governor of Orissa
13 pleased to make and promulgate the following Ordipance in the
Twentieth Year of the Republic of India :—

Short title 1. This Ordinance may be called Shri Jagannath Temple
(Amendment) (Amendment) Ordinance, 1969,

Amendment 2. In section 18 of Shri Jagannath Temple (Amendment) %rm%
18, Orissa  Act, 1968—

Act 17 of
1068,

(a) for the words ““on the expiry of a period of three months”
the words “on the expiry of a period of one year” shall be
and shall be deemed always to have been substituted;

(b) after the existing proviso the following new proviso shall be
added, namely :—

“Provided further that if at any time prior to the expiry of the
period of one year or,as the case may be, the extended period
as aforesaid, the Committee is reconstituted in accordance with the
principal Act as amended by this Act, the said members shall cease to
hold office with effect from the date of notification of the appointment
or nomination of the members of the Committee as so reconstituted®.

S. 5. ANSARI
Dated the 3rd June 1969 Governor of Orissa



